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convenience of the Minister. He is 
here. The subject is very serious. He 
is not able to move coal. 

Mr. Deputy-Speaker: If the hon. 
Member has to settle with the Minis-
ter directly, he can do that. 

Shri Braj Raj Singh: Through you. 

Mr. Deputy-Speaker: If any motion 
bas to be moved, notice has to be 
sent to the Speaker. He might pro-
ceed in the proper manner. 

Shri Braj Raj Singh: It is already 
admitted. 

Mr. Deputy-Speaker: Then what 
has he to ask me or of the Minister 
directly at this moment? If it is al-
ready admitted, it will come up in 
the normal course. 

Shri Braj Raj Singh: I wanted only 
his convenience. You had agreed 
that if the Government agreed, the 
motion could be discussed as early as 
possible. 

Mr. Deputy-Speaker: But is this the 
manner in which the hon. Member 
should p6:t questions as to whether 
the Government agrees to it or not? 
We have selected these motions and 
they would go to the Government and 
Government would select them. The 
hon. Member would be better advis-
oed to contact the Minister of Parlia-
mentary Affairs and ask him to put it 
'as the first one. 

Shri Reddy. 

12.31 hrs. 

ELECTION TO COMMITrEE 

RAJGHAT SAMADm COMMITTEE 

The Minister of Works, Dousing 
-aud Supply (Shrl K. C. Reddy): Sir, 
:1 beg to move: 

"That in pursuance of sub-
sections (l)(d) and (4) of Section 

-4 of the Rajghat Samadhi Act, 
1951, the members of Lok Sabha 
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do proceed to elect, in such 
manner as the Speaker may 
direct, one member from amongst 
themselves to serve as a member 
of the Rajghat Samadhi Com-
mittee vice Shrimati Sucheta 
Kripalani resigned from Lok 
Sabha." 

Mr. Deputy-Speaker: The question 
is: 

"That in pursuance of sub-
sections (l)(d) and (4) of Section 
4 of the Rajghat Samadhi Act, 
1951, the members of Lok Sabha 
do proceed to elect, in such 
manner as the Speaker may 
direct, one member from amongst 
themselves to serve as a member 
of the Rajghat Samadhi Com-
mittee vice Shrimati Sucheta 
Kripalani resigned from Lok 
Sabha." 

The motion was adopted. 

lUZ hrs. 

TWO-MEMBER CONSTITUENCIES 
(ABOLITION) BILL-contd. 

Mr. Deputy-Speaker: The House 
will now take up further clause-by-
clause consideration of the Bill to 
provide for the abolition of two-
member parliamentary and assembly 
constituencies and for the creation 
of single member constituencies in 
their place. 

Shri A. P. Jain (Saharanpur): Mr. 
Deputy-Speaker, Sir, you will re-
collect that the consideration of 
clauses 3 and '6 was held over thE' 
other day. In regard to those clauses 
I had moved a number of amend-
ments which are printed as Nos. 45, 
46, 47, 48 and 49 in List 13. Al-
though the principle of those amend-
ments was good, but because some of 
the Members of Parliament belonging 
to the Scheduled Castes have enter-
tained certain doubts regarding them 
and are opposed to them, in deference 
to their wishes I propose to seek the 
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permission of the House to withdraw 
those amendments. 

The Minister of Law (Shri ~  K. 
Sen): Except amendment No. 48, I 
think. 

~ A. P. Jain: If the han. Minis-
ter wants to move anyone of them 
he may do so. But, SO far as my 
amendments are concerned they are 
all connected. 

Shri A. K. Sen: I speak of the 
amendment relating to the case in 
which figures are available. 

Mr. Deputy-Speaker: If these 
amendments are withdrawn tht'!l 
amendments to these also go ol't. 

Sbri ClUntamoni Panigraht (Purl): 
What about the Law Minister? He 
accepted those amendments. 

Shrl A. K. Sen: I said we shall be 
prepared to consider if they were 
moved. (Inte1'TUption). 

Shri A. P. Jain: The House has not 
accepted. 

Mr. Deputy-Speaker: It is the 
House that must be prepared to ac-
cept. 

Shri Tanramani (Madurai): I wou'd 
like to know what the view of Gov-
ernment iI. 

Shri A. K. Sen: The view of Gov-
ernment is not to force Shri Jain to 
mOVe his amendment. (Interruption). 

Mr. Deputy-Speaker: When these 
are not moved the position is quite 
clear; the amendments to those 
amendments also go along with them. 
But, so far as this clause is concern-
ed .... 

RIIri Tyact (Dehra Dun): There are 
iltber amendml!Jlta. 

Mr. Deputy-Speaker: There are 
other amendrn en ;s, certainly. I 
think Shri Tyagi wants to move 
some. 

Shrl Tyagi: Yes, Sir. I have mT 
amendment No. 56. I beg to move: 

Page 2,--{ljteT line 16, add--

"Provided that a two-member 
Parliamentary Constituency shall 
be SO divided into single-member 
Constituencies that the existinjl 
boundaries of the Assembly 
Constituencies comprised therein 
as mentioned in the Delimitation 
Order, 1956, are, as far as pJ'acti-
cable, kept intact. 

Provided further that within 
the two single-member Parlia-
mentary Constituencies so creat-
ed, ASioembly seats for Scheduled 
Castes and Scheduled Tribes will 
be reserved only within that Par-
liamentary Constituency where 
no seat has been reserved for 
Scheduled Castes and Scheduled 
Tribes." (56). 

This amendment pertains to the 
division of the constituencies. As 
the House has now chosen· to consider 
it in detail, I suggest that a proviso 
might be added at the end of the 
clause 3, which re.ads: 

"Provided that a two-member 
Parliamentary Constituency shall 
be sO divided into single-member 
Constituencies that the existing 
boundaries of the Assembly 
Constituencies comprised therein 
as mentioned in the Delimitation 
Order, 1956, are, as far as practi-
cable, kept intact." 

The second part of my amendmeat 
is to add another proviso to the 
effect: 

Provided further that within 
~  two single-member Parlia-
mentary Constituencies so creat-
ed, Assembly seats for ~ l  

Castes and Scheduled Tribes will 
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be reserved only within that P",.-
liamentary Constituency where 
no seat has been reserved for 
Scheduled Castes and Scheduled 
Tribes." 

I have just to say a few words in 
respect of this amendment. My 
.amendment is only a c1arific3tion and 
makes it easy for the Minister and 
for the Election Commissioner-the 
process of bifurcation of the constitu-
encies. I was one of the me-n 'Jers of 
the Advisory Committee wI-en the 
eomtituencies were initially carved 
out. I know the ~  adopted. 
We first carved out the Assembly 
eonstituencies according to the pro-
portion 01 voters in each district. 
After these Assembly oonstituencies 
were carved out, then we saw 
haw many of these constitu-
encies had higher concentratien of 
Scheduled Caste; and Scheduled 
Tribes. Then we joined 5 pr 6 con-
stituencies to make one a ~m a~  

constituency, we just ~  the line 
round the 5 contiguous const.lt.uencies. 
When a double-member ~  

was created, we just joined the two 
neighbouring constituencies of Parlia-
ment and made them a l l~ m m

ber constituency. 

Now, what I want to emphasise is 
tha t we can reverse this proccs!. 
"When we divide the l l~ m m  

eonstituencies into single-member 
ones, we need not break ttoo:! Assem-
bly constituencies which al ~ inyolv-
cd. Supposing, in my State there 
h a double-member con,t;tuoncy. In 
each there are 10 Assembly ~

encies. What I would advise, 
through this amendment, f:o Elec-
tion Commbsioner to do is not to 
break the Assembly comtitucl'cies at 
all. He may keep them intact and 
he may draw a dividing T;ne between 
5 on one side and 5 on the other 
These, constituencies have already 
been carved out; he nepd n,)( break 
them; they may remain as such. He 
may just draw the dividing line 
which would be a very e'lsy task and 
which would not affect anybody. 

I will read what the Election Com-
mission has said: 

"In view of the fact that every 
parliamentary constituen'"y would 
invariably comprise of an in-
tegral number of Assembly con-
stituencies, the Commission also 
felt that it Vlould be more con-
venient to delimit the Assembly 
constituencies first and to delimit 
the Parliamentary con3tituencies 
thE$'eafter by grouping together 
the requisite number of Assembly 
constituencies." 

So, the Parliamentary constituenc-
ies came into existence Ly the pro-
cess of just combining or grouping 
the requisite numbe·r of Assembly 
constituencies contiguous to one an-
other. So, I propose that when we 
break the l m m~  constitu-
encies into a single-member constitu-
encies, we may just reverse the 
process. They may keep the State 
constituencies intact and draw a line 
roundabout the boundari".. of the 
State constituencies so a~ oue block 
of 5 may remain in one cl)nstituency 
and another block of 5 may remain 
in another constituency. That pro-
cess will be easy and less controver-
sial. That is the first part ot my 
amendment. 

By the second part I have suggest-
ed that-

"within the two single-member 
Parliamentarv Const;tuen('i(>s so 
created, Assc!!1bly ~ a  for Sche-
duled Castes an<i Scheduled 
Tribes will be reserved o:l\y with-
in that Parliamentary Constitu-
ency where no s"at has been 
reserved" for Parliament. 

I had said that it will be a colossal 
and difficult problem and perr..aps 
the whole thing may be questioned 
in a court of law. I still sincerely 
feel that it will have a ven,' bad poli-
tical repurcussi')n if by mEans of this 
measure we deprive about 5 crores and 
30 lakhs of people from their inherent 
right of citizenship, the right of repre-
senting themselves and offering 
themselves as candidat"s for aS3em-
blies and Parliament. Adult franchise 
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means not only the right to vote but 
also the right to offer oneself as a 
candidate. It offends the better of 
the two rights and therehre a lot of 
resentment would be created. I had 
said yesterday that 80 per cent. of 
the non-scheduled Caste population 
voters in that consti tueney get de-
prived of their right of representa-
tion. That being so, my amendment 
says: do not deny them the par Iia-
mentary and the assembly constitu-
encies both together. The parlia-
mentary constituency has to be ,plit 
into two and one of them will be 
reserved. In such a case, the seats 
for the assembly within that reserv-
ed area should not be reserved. 

Shri Surendranath »wivedy (Ken-
drapara): You want to deprive them 
of these seats? 

Shri Tyagi: I want to have a com-
promise so that a senior politician 
who has been nursing his home con-
stituency, when denied the benefit of 
offering himse:f as a candidate for 
Parliament from his constituency can 
offer himself as a candidate to the 
assembly from the same constituency. 
It will be in the best interest of the 
country if seats are reserved in this 
manner. If a a l am a~  constitu-
ency is reserved, the a3sembly con-
stituencies within may be left as un-
reserved. Let us not deny every 
voter there the right of representa-
tion in both the places. If that is 
done, they will not violen!ly react. 

Shri A. K.. Sen: I am afraid it will 
not be possible for me to accept the 
amendments proposed by Shri Tyagi. 

Shri TaDgamani: There are also 
other amendments moved already. I 
request the hon. Minister to address 
himself to them also. 

Shri A. K. Sen: Let me deal one by 
one. I can assure Shri Tangamani 
that there will be no discrimination 
in the matter of non-acceptance. Shri 
Tyagi's amendments would have the 
effect of throwing open all the con-

stituencies, more or les·" 
other than the reserved 
encies. 

virtUally, 
constitu-

Shri Tyagi: No, Sir. T am talking 
of the double member parliamentary 
constituencies alone; I do not go 
beyond that. 

Mr. Deputy-Speaker: TI.en the con-
centration of Scheduled Castes so far 
as the assembly constituencies are 
concerned shall have to be ignored. 
If the conceritration in an Assembly 
constituency of a pariiamentary con-
stituency is not as big, OT is as big or 
even bigger than the one in the 
general constituency, the hon. Shri 
Tyagi says that SO far n. rl'servation 
for the assembly is concerned; it must 
be done in the general constituency, 
even though the concentration may be 
more in the Scheduled Caste 
constituency. 

Shri Tyagi: What you say is true. 
That is the interpretation. I am pre-
pared to forego that; I do not insist 
on concentration in this matter be-
cause basically the whole area of the 
double member constituency of Par-
liament was considered t.J be com-
paratively more concentrated than the 
rest of the area in the district. 

Shri A. K. Sen: If t1:l,! hon. Mem-
ber had listened to me. he would 
have appreciated my pomt. 

Shri S. N. Ramaul (Mahasu): Sir, 
on a point of order. I t.ad also 
given an amendment to this Bill and 
I do not know whether it has been 
accepted or not. 

Mr. Deputy-Speaker: I. that a point 
of order? He should try to find it 
out at the proper morne.1! from the 
proper officers. 

Shri A. K. Sen: As I said, it ·.would 
throw open the other cunstituencies 
aLo because Shri Tyagi want;; to put 
in this rider: do not bifurcate a 
double member parliarnsntary con-
stituency if it also leads to a bifurca-
tion of a double member assembly 
constituency. He envisages a position 
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where within a double member par-
liamentary constituency is also 
included a double member 
assembly constituency, First 
of all, we have not uptill 
now come across any such consti-
tuency. But assuming there is what 
would it mean? It would m ~  that 
to bifurcate an assembly constituency 
we cannot bifurcate the parliamentary 
constituency or vice versa. As a 
result other constituencies will have 
to be touched and it will mean deli-
mitation, again throwing open the 
other constituencies. That is exactly 
what I was trying to explain. If 
there is to be this bar, it will auto-
matically encroach upon other consti-
tuencies and that is a thing which we 
cannot possibly accept now. That is 
to be left again for the next delimita-
tion commission, After all the reserv-
ed seats must go where there is the 
largest concentration. On the last 
occasion, care was taken to see that 
where a parliamentary seat was 
reserved, the assembly seat within 
that parliamentary constituency was 
not reserved at the same time. 

Shri Tyagi: No, no. As a rule it 
was reserved within the parliamentary 
constituency on account of the con-
centration. I was there; I know it for 
a fact. 

Shri A. K. Sen: Even if it was, then 
it was for a very gOOd reason, as he 
says, the concentration of Scheduled 
Caste popUlation, If Shri Tyagi's 
formula is accepted, it would mean 
shifting it on to an area where there 
is no concentration or very little con-
centration. In any event, it would 
encroach upon another constituency 
and for this reason we cannot accept 
this amendment. 

Shri Tyagl: What about the first 
part of my amendment where I say 
that while bifurcating the double 
member constituency into single ones, 
the boundaries of the assembly consti-
tuencies may be kept intact. 

Shri A. K. Sen: That was one 
consideration mentioned in clause 3 
and so it is redundant. That is the 
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whole scheme and there is no ques-
tion of touching the geographical 
boundaries of the existing consti-
tuencies. 

Clause 3 (a) Says that all the single 
member constituencies shall, as far as 
practicable, be geographically com-
pact areas and in delimiting them re-
gard shall be had to physical features, 
existing boundaries of administrative 
units, facilities of communication and 
public convenience. Now, I do not 
know which are the other amend-
ments of Shri Tangamani. 

Mr. Deputy-Speaker: Nos. 39, 40 and 
41. 

Shri A. K. Sen: With regard to 
amendment No. 39, I have already 
answered the point, and Shri Tanga-
mani was right when he said that I 
was going to ignore it. In fact, I said 
that there was no question of setting 
up a Delimitation Commission both 
for the purpose of effectiveness as also 
for the purpose of expeditious disposal 
of this matter. As I said, the Delimi-
tation Commission would take at least 
a couple of years to do this work, and 
even if it did take a shorter time, it 
would not do anything more than 
what the Chief Election Commissioner 
does, 

Shri Punnoose (Ambalapuzha): 
Then, what better work can be done 
and steps taken by the Election Com-
mission towards this end? 

Shri A. K. Sen: It is begging the 
question. What better work can be 
done by the Delimitation Commission 
than to apply the test la;d down in 
the Act itself? The test is, geo-
graphical compactness, larger con-
centration, and then the bifurcation 
of the existing constituencies. As I 
said, the larger question of selecting 
was done or dealt with by the last 
Delimitation Commission, They fixed 
up which would be the reserved con-
stituency both for the assembly elec-
'tions and for parliamentary elections. 
With regard to the constituencies 
selected by the Delimitation Com-
mission, we are bifurcating them, and' 
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bHurcating them with reference to 
absolutely rigid and objective tests 
laid down by the Act itself, namely, 
geographical compactness, exis'ence of 
lines of communication and larger 
concentration of Scheduled Castes. 

So, I do not think, for this work 
which is more or less administrative 
namejy, actually applying the test laid 
down in the Act itself, it will at all 
be profitable to set up a high power-
,ed commission like the Delimitation 
Commission, with a Supreme Court 
judge and a high court judge, especial-
ly when there are hardly those im-
portant factors to be dealt with as 
they have to under the Delimitation 
Act. 

With regard to amendment No. 41, 
this again is not a feasible proposi-
tion, because, first of all, you have to 
demarcate the reserved constituency 
and in demarcating it, you cannot take 
'only a'l the voters who would be 
ultimately registered in that area. 
You will have to take the population 
which is going to be represented, and 
you have to take, therefore, the cen-
sus figures to find out which particular 
part has a larger concentration of 
the Scheduled Caste population. It is 
not a question of finding the voters 
'only in that area. It is the population 
which is of greater importance. 

Shri Pailigrahi: I want a clarillca-
~  What is the percentage? 

Shri A. K. Sen: Larger concentra-
'tion. 

Shri Pan'crahl: What is the percent-
',age? 

Shri A. K. Sen: It is not a question 
'of percentage. The language is quite 
. clear. If one is 98, and the other is 
100, the area with 100 will be chosen. 

Shri Pani.crahi: According to the 
census figures of 1951 we did not get 
,the publisbed figures for the polling 
'stations. 

Shri A. K. Sen: It is available. 
'Possibly they were not published. 

But the figures are available with the 
Chief Election Commissioner thana-
wise. That is my information. 

Shri Panigrahi: It is not published. 

Shri A. K. Sell: If it is not publish-
ed, it does not matter. If anyone 
wants the figures, he can have them 
from the Chief Election Commissioner. 
The publication of thana-wise figures 
for the whole country may not be 
feasible, but whoever wants the 
figures for the purpose of contesting 
the allocation, may at once get them 
from the Chief Election Commissioner 
and I shall see that whoever, either 
here or from the State Assemblies, 
wants those figures will be given those 
figures. I have no doubt that the 
Chief Election Commissioner will hear 
all the parties who want to make 
themselves heard. This goes without 
saying. 

Shri Basumatari (Goalpara-Reserv-
ed-Sch. Tribes): I want to have one 
clarification. With regard to the 
reserved constituencies for the tribals, 
there are nine seats, in Assam. Out 
of the total seats, which number 18, 
nine are general seats and nine for 
the tribals. I want to know whether 
all these reserved seats for the tribals 
will fall under the parliamentary con-
stituencies, because, under the pre-
sent law, concentration of population 
must be there. 

Shri A. K. Sen: The formula is very 
easy to comprehend, instead of going 
into complications. It is a simple one. 
Take the existing double-member 
constituency, whether parliamentary 
or of the local assembly. Divide it. 
Take that part which gives a greater 
concentration of the Scheduled Castes. 
I do not see any difficulty in this, if 
we have the figures of the population 
in the respective areas. 

These are my submissions on these 
amendments and I submit that these 
amendments be rejected. 
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There is one amendment of Shri 
A. P. Jain which we are willing to 
accept. In fact I said so the other 
day. I think it is amendment No. 48 
which seeks to substitute "latest 
sensus of which figures are available" 
for "census held in 1951" 

Shri Panigrahi: How can it be 
possible? 

Shri A. K. Sen: If the figures are 
available. 

Shri Panigrahi: There must be a 
uniform basis. 

Shri A. K. Sen: Since he is not 
pressing it, we had better leave it. 

Shri Bangshi Thakur (Tripura-Re-
served-Sch. Tribes): This particular 
clause refers to parliamentary and 
assembly constituencies. What about 
the Unicn territories? There is no 
mention about them. Is there no 
reservation as far as the Union ter-
ritories are concerned? 

Shri A. K. Sen: The hon. Member 
is speaking of territorial councils. For 
the Union territories, the parlia-
mentary constituencies would be 
divided, but ~ l  what the hon. 
Member is thinking of is about the 
territcrial councils. We have no idea 
of dividing the territorial council seats 
by this present Bill. 

Shri S. N. Ramaul: What about my 
amendment, Sir? 

Mr. Deputy-Speaker: It has not 
been moved. Now, I was waiting for 
hon. Members to stop having separate 
discussions in the House. I am afraid 
hon. Members are losing distinction 
between the Central Hall and this hall. 
Here, it is only one Member who can 
speak and the discussion can be only 
on one subject and the others have 
to listen. But I find there are sepa-
rate discussions going on among diffe-
rent groups. That ought to be done 
in the Central Hall a!ld not here. I 
requested hon. Members not to do it 
here, twice or thrice. But I have not 
been heard. Shri A. P. Jain has ask-
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ed for permission to withdraw his 
amendment Nos. 45,  46, 47 and 48. 
suppose he has the necessary permis-
sion. 

Amendments Nos. 45, 46, 47 and 48 
were, by leave, withdrawn. 

Mr. Deputy-Speaker: Shall I put 
the other amendments to the vote of 
the House? 

Shri Tangamani: My amendment 
No. 39 may be put separately. 

Mr. Deputy-Speaker: Yes; the ques-
tion is: 

Page 2, line 1. after "shall" 
insert 

"through Delimitation Commis-
sion appointed for the purpose." 
(39). 

Those for the motion may say 
"Aye." 

Some lIon. Members: Aye. 

Mr. Deputy-Speaker: Those against 
the motion may say "No." 

Several Hon. Members: No. 

Mr. Deputy-Speaker: I think th:! 
Noes have it. 

Shri Tangamani: The Ayes have it 

Mr. ~ a  Let the lob-
bies be cleared. 

13 hrs. 

Shri T. B. Vitial Rao (Khammam): 
The bell is not ringing. The Members 
will be in different rooms. They may 
be in the committee5 or in the library 
rooms. 

Mr. Deputy-Speaker: When the bell 
is not ringing and it cannot be rung, 
we have no other choice than to re-
quest the Whips that they might col-
lect the Members of their party. 
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I shall now put Shri Tangamani's 
amendmer-t No. 39. The question is: 

Page 2, line 1, after "shall" 
insert--

"t'trough Delimitation Com-
missic" appointee: for the pur-
pose". (39). 

The Lok Sabha divided. 

Shri Naushir Bharucha (East 
Khandesh): The bell is not working. 

Mr. Deputy-Speaker: That 
already '"formed the Home. 

have 

Shri Tyagi: You may ask those in 
iavour to stand in their seats. 

Mr. Del'uty-Speakpr: I  d -not think 
Shri Tangamani would press it so 
much. 

Shri Tangamani: T am pressing it. 

Mr. Deputy-Speaker: Those hon. 
Member., who are for 'Ayes' may 
kindly ~  in hf'ir ~  Their 
names will be recorded. Those who 
are in favour' are £hri S. A. Dange, 
Shri A. K. Gopalan, Shri H. N. 
Mukerjee, Shri T. B. Vittal Rao, Shri 
Tangamani, Shri ChintaF>oni Pani-
grahi, C),ri Trid;b Kumar Chaudhari, 
Shri Mahanty, Shri Parulekar, Snri 
PunnoosE, Shri Vaslldevan Nair and 
Shri Warior. 

Shri Mahanty (Dhenkanal): It is 
not a proper division, because the 
bell has not been ringing. 

Mr. Deputy-Speaker: If he can 
point, oui a defi!'ite rule, I shall con-
sider it. I nave g')+ before me the 
rules and I have ~ ber'!) able to ,ay 
my ha:1ds on any sl.!ch rule. 

Ch. R:mbir Singh a~  He has 
already ~  

Shri T. B. Vittal Rao: I have also 
not been able to lay my finger on the 
rule, bu' over g"d above that, there 
is a tradjtion a!1d ~a  that has to 
be o'os,,-ved. 

Mr. ])eputy-SpeaJ:er: At least nl) 
point of ordN can be raispd on this 
point 'hat the ben has r.ot rung. That 
we ought to be clear about. There is 
no pnin' of order about that. We 
have taLen the sel'se of the House, 
and the names of those hon. Members 
who arc in favour (,f the amendment 
have a'so been ,tporded. If hon. 
Members can point out to any parti-
cular reference, certainly ~ shall look 
into it. 

Shri Naushir Bharucha: When the 
House r.OS been ccnsistently acting 
according to a practice, suddenly to 
depart from that p'actice would not 
be correct. Not th;t it is going to 
make any difference to the division, 
b"t wh"n the HOUE" has fonowed a 
persistent course of conduct. it should 
not be departed froln it unless every-
body ha3 had information of it in 
advance. 

Mr. Deputy-Speaker: Is he referring 
to the time? 

Shri Naushir Bharucha: Apart from 
the time .... 

Mr. Deputy-Speaker: I have follow-
ed his point. The division commenc-
ed before 1 p.m. anr] if it has gone on 
beyond that it does not amount to a 
breach of the convention that nO 
division will be held h-:ween 1 and 
2'30 p.m. We would nGt. have depart-
ed from the procedure that we have 
been following consistently but for 
our helplessness. 

Shri Chintamoni Panigrahi: Was the 
bell not tested? 

Mr. Deputy-Speaker: It is not the 
intention to depart from the I?ractice 
that we have been following. That 
shall be followed in future as well. 
But wha1 was not within our reach, 
we could not help. Therefore, I have 
resorted to this. As the hon. Member 
has admitted, it would not make any 
difference. If there had been any 
proximity or! nearness between the 
two sides cf the division, certainly I 
would not have resorted to this. 
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Those ag?inst may kindly rise in their 
seats. There is a pre-ponderating 
majority. The 'Noes' have it. 

The motion was negatived. 

Mr. Deputy-Speaker: I shall now 
put the other amendments Nos. 41, 42. 
18, 21, 10, 11, 24 and 56 to the vote 
of the House. 

Amendments Nos. 41, 42, 18, 21, 10, 11, 
24 and 56 were put and negatived. 

Shri Tyagi: On a point of order. 
These amendments vary from each 
other and if a Member were to vote 
for one and against another, he can-
n:t at the same time say 'Aye' and 
'No' at the same time. 

Mr. Dl"puty-Speaker: But he ought 
to have pointed out that he wanted 
a particular amendment to be put se-
parately. That is what I asked be-
fore and Shri Tangamani pointed out 
that his a.mendment No. 39 may be 
put separately. Therefore, I allowed 
it. If :my other hon. Member had 
desired, I would have done the same. 

Shri Tyagi: My point of order is of 
a wider nature. The procedure, in 
my opinion, is inconsistent with the 
requirements of the proceedings of the 
House. I feel every amendment mllst 
be judged on the merits and all these 
amendments could not be properly 
clubbed together. There is no such 
provision in the Rules of Procedure 
which allows these amendments of 
varying nature to be clubbed together. 

Mr. Deputy-Speaker: I think the 
hon. Member will realise that it is only 
a formality that we just perform at 
this moment. Hon. Members are 
aware of it and they are not very 
particular that their amendments 
ShOUld be put separately. I agree 
with him that seriously if an hon. 
Member wants to have a division, we 
cannot have it because one amend-
ment may vary from the other. But 
when we take the sense of the House 
that none of these amendments is 
g .. 'ing to be accepted, we only under-
eo the formality that all be accepted 

(Abolition) Bm 
Or all be rejected by the House. 
Technically he is quite right; I have 
nC) objection or quarrel with him. I 
agree with him that when all are put 
together, if any han. Member wants to 
vote for a particular amendment, he 
has no opportunity. If that is pointed 
out, certainly I shall put that amend-
ment separately. 

The question is: 
"Tha: clame 3 stand part of the 

Bill." 
The motion was adopted. 

Clause 3 was added to the Bill. 

Clause 6.- (Special 
Gujarat; 
section 19 
1960) . 

provtS'O'I' for 
amendment of 

of Act II of 

Mr. Deputy-Speaker: There is only 
amondment No. 49 moved by Shri 
A. P. Jain. I hope he has the neces-
sary permission to withdraw it. 

Amendment No. 49 was, by leave, 
withdrawn. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 6 stand part of 
the Bill". 

The motion was adopted. 

Clause 6 was added to the Bi!!. 

Clause 1.- (Short title). 

Amendment made: 

Page 1, line 4, for "1960" substitute 
"1961" (5) 

(Shri Hajamavis) 

Mr. Deputy-Speaker: The question 
is: 

"That clause 1, as amended, 
s'and part of the Bill". 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bi!!. 
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[Mr. Deputy-Speaker] 
Enacting Formula 

Amendment made: 
Page 1, line 1,-

for "Eleventh Year" substitute 

"Twelfth Year". (4) 

(Shri Ha;arnavis) 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, as 
amended, and the Long Title stand 
part of the Bill". 

The motion was adopted. 
The Enacting FOTmula, as amended, 

and 'he Long Title weTe added to 
the Bill. 

Shri A. K. Sen: I beg to move: 

"That the Bill, as amended, be 
passed. 

Mr. Deputy-Speaker: Motion moved. 

"That the B'll, as amended, be 
passed." 

Shri Tyagi: Although the House 
has nOW agreed to the passing of this 
Bill I must sound again a word of 
warning that it will have a very bad 
repercussion on the country, because 
millions of people will be denied the 
benefit of offering themselves as can-
didates from various constituencies 
which are reserved. I feel that we 
will also lose that semblance of joint 
electorate because it might create bit-
terness among the electorate. I am 
sorry to note that the House has not 
agreed to refer th;s matter to politi-
cians. There are thousands of politi-
cians whose seats will be affected one 
way or the other. I still hope that 
even after this Bill is passed, the hon. 
Minist2r might at least agree to post-
pone bringing it into effect until the 
next elections. Let the next elections 
go smooth lyon the basis of status quo 
50 that there will be least disturban-
ces. 

The present position allows the 
leaders of Scheduled Castes to stand 

from constituencies even far beyond 
their res:dence, thereby enabling them 
to come from any corner of the State. 
Now, after this reservation, because 
80 per cent of the non-Scheduled 
Caste people will not be permitted to 
contest seats in the re·served constitu-
encies-there is already some little 
bitterness created among them-
suppose any political party, be it 
Communist, Congress or any other, 
wants to bring a deserving leader from 
outside the district to stand in that 
constituency, the electorate will say 
"You have denied us our right of 
representation; we cannot offer our-
selves because 80 per cent of US have 
been disqualified to offer as candidates. 
Now are there no Scheduled Castes 
in my constituency? Let us, at least 
for the pleasure and pride of sending 
one from Our own constituency, put 
up a local man." So outsiders will 
be difficult to get elected from these 
constituenc;es now. It will be terri-
ble if we cannot send real reformers 
of Scheduled Castes through these 
consti'uenc;es If the real leaders of 
Scheduled Castes are denied the right 
of representation, they are denied the 
right of representing. Scheduled 
Castes, where shall we be? 

I am afraid it may not be poss'ble 
for the Election Commissioner to re-
serve a constituency which is the 
home constituency of a big leader 
among the Scheduled Castes. Take 
my friend, Shri Jagrvan Ram. It is 
lucky he is coming from a reserved 
constituency. But suppose there is no 
concentra'ion of Scheduled Castes 
there and his home constituency is 
not reserved. He will have to go out-
side. As he is a popular leader, it is 
not very difficult for him to get elect-
ed even from a general seat, and I 
will welcome that. But there will be 
resentment from the reserved consti-
tuency. They will say "Now you have 
come forward to contest from our 
constituency. We will ask a Schedul-
ed Caste resident of our own const;" 
tuency to contest the seat". That will 
create d'fficulties. The leaders of 
Scheduled Castes will have to face this 
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difficulty alter this Bill comes into 
operation. I am sorry the House has 
rejected my amendment. 

According to my proposal if a can-
dida; c were denied the right of con-
test ng the seat for Parliament he 
could satisfy himself by offering from 
the very same constituency for the 

m l ~  at least. But, under 
the present Bill, you say "No, in that 
constituency you cannot stand because 
you are a non-Scheduled Caste. You can 
stand neither Jar the a l ~  

nOr as:.;cmbly seat froJll there", I ~  

m~  a humblerS;:,ggestion that ip 
en.;c of double nlember const; tuenci,f!s 
you r2 serve the parliamentary seat on 
one side and the assembly seat on 
the other so that every politician will 
have some avenue left. Then the 
Scheduled Cas'e candidate could have 
the benefit of coming to a little com-
promise with the non-Scheduled Caste 
candidate in the constituency by say-
ing "I will be helpful to you in the 
Assembly; you b" helpful to me for 
the Parliament". Such combinations 
are made every time during the elec-
tion. Those who have any practical 
experience of fighting elections will 
realise that ·such type of combinations 
are made, especially within parties 
or among independent candidates 
during the elections. If the candidates 
do not do that, at least the electorate 
will do this because it is gainful to 
both sides. Now the Scheduled Caste 
people are being deprived of that 
little benefit also. 

My fears, therefore, are that it will 
against the interests of the Sche-
duled Castes generally. It might 
create some type of unpleasantness 
between two classes, it will be ten-
Cilentious and it will create class con-
sciousness. If it is allowed to sepa-
rate, then Scheduled Caste people will 
always feel that their real leaders 
do not get elected. If there is bitter-
ness among the Scheduled Castes and 
non-Scheduled Castes in that consti-
tuency then the non-Scheduled Caste 
people will vindictively send a man 
who is not popular among the Sche-
duled Castes. They will say "All 

right, your popular man will not be 
allowed to come; we, 80 per cent 
people, will send a man who is not 
popular among the Scheduled Castes". 
How can we cay that he is a represen-
tative of the Scheduled Castes? He 
must fall in line with the electorate. 
So, the poor Scheduled Castes, for 
whose protection all this is conceived, 
there may be occasions when they 
will remain deprived of their real 
leaders and will be forced to adopt 
leaders to the liking of the non-Sche-
duled Castes. In other words, the 
Scheduled Caste leaders will be nomi-
natod by the non-Scheduled Caste 
people. This is very unnatural and 
will affect very adverselv the vote of 
Scheduled Castes. • 

So, I still plead with the Minister 
that he may agree to postpone the 
implementation of this Bill. It will 
also meet the other point for by that 
time the Delimitation Commission will 
come in to existence and it will go in to 
this matter. That is all I can appeal 
at this stage. 

Some Hon. Members rose-

Mr. Deputy-Speaker: We have al-
ready exceeded the time limit very 
much. I gave an opportunity to 8hri 
Tyagi because he was particular of 
pressing his view point. All right I 
will give five minutes to each ~  
Member. . 

Shri D. C. Sharma (Gurdaspur): I 
am afraid, I do not want to speak on 
the Bill. 

Mr. Deputy-Speaker: Is he speaking 
on some different matter? 

Shri D. C. Sharma: I would not like 
to retain the status quo. I think we 
are living in a changing world and, 
in this changing WOrld, many social 
and economic changes have to take 
place in spite of the warning, pro-
phesy and forboding of some of 
those persons who are very conserva-
tively inclined and who cannot easily 
shake themselves away from the past. 
I think this Bill is in tune with the 
changing force of economic and social 
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climate of our country. 1, therefore, 
weJccme this. 

AfLr all, double-member constitu-
encies was a work:ng kind of com-
promise that the so-caned class Hindus 
arrived at with the so-called Sche-
duled Caste Hndus. It was a kind of 
compromise which was done to ov:r-
come the prejudices which were m-
herent in the situation for a long 
time. That con1promi:;e W.13 for a 
very short time. Now we think the 
t.mes have changed and we want to 
hRvea different kind of pracHcal com_ 
promi,e and 1 think this is a ~

promise we have arrived at. In this 
We want the Scheduled Caste people 
to stand on their own rights.. We 
want to tell the so-called caste H'ndus 
that they will be ably represented by 
Scheduled Caste men even though the 
Scheduled Castes may comprise only 
20 per cent of the population in the 
constituency and this will be a tri-
bute not a concession, to the ability 
and' wisdom of the so-called Sche-
duled Caste persons. This will be 
something in the nature of, I should 
say, a generous gesture On the part of 
the so-called caste Hindus. After all, 
representation is not based on caste 
considerations. Representation is 
based on ability, upon merits and 
upon such other things. 'I find that 
some of the so-called Scheduled Caste 
people are as able as any body else. 
Therefore, the s9-called caste-Hindus 
will feel happy that they are being 
represented in the Assembly or Par-
liament by some of the persons of the 
Scheduled Castes who are able and 
meritorious, who will fight not only fOr 
themselves, but would fight for their 
cause also. I think this Bill would 
lead to the abolition of the barriers 
which have existed between two sec-
tions CIf Hindu society, the so-called 
caste Hindus and the Harijans. I 
think this will be a step in the right 
direction. 

Another point th:at I want to make 
is this. It is wrong to say that all the 
caste Hindus will combine to vote 
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down a popular figure. I do not think 
the caste H:ndus have that power. 
l"ortu:Jately or unfortunately, the 
caste Hindu; cannot combine. There-
fore, there is no danger of a popular 
Har jan leader being d.feated. I am 
Slire that as it has been happening 
in the past, it will happen in the 
future 'hat a Harijan leader wOlI be 
elected who has m~ kind of a pull 
with the public. 'I do not think the 
caste H ndus will form a kind of a 
negJLve unio" and vote down a gen-
tleman who deserved their vote on 
merits. 

It is said that this Bill gives us the 
r:ght to ~  but it does not give us 
the right to choose. I thing this argu-
ment is based upon caste cons:dera-
tions. For ins'ance, if that is so, I 
would say, it should give me the 
right to choose a brahm;n. the right 
to choose a Kshatriya, the right to 
choose a Rajput. Th;s kind of argu-
ment is based upon ca3L considera-
tions. That is, we must choose a 
man of our caste. I think, we are 
working for a classless, casteless 
society. 'I am 'sure lihis kind of 
choice will be against the kind of 
society we are going to build up. 
Therefore, I believe that the right to 
choose is there, the right to choose 
the able man, the person fit to re-
present us, irrespective of caste consi_ 
derations. I think that right is much 
greater than the right to choose a 
man of your own caste. I would, 
therefore, think that no right has been 
violated by this Bill. The right to 
choose is there; the right to vote is 
there. I, therefore, welcome this Bill, 
with all my heart and wholeheartedly. 

~ .. .,o ~ ~  ~~  l ~  

If ~ ~  ~ fit; IPf 'ti1 ~ crriJ o;rnl' 
~ ~ ~ '1t!(l 'fi'W ~  ¥ft, ~ '11: 
~  ~ o;rnl' ~ ~~ it ~~ ... r 
fit;lfT ~ I i!:T ~  ~ ~ a ~ il'iM' 

IPf l ~ l ~ Forii' ;:r(f ~ ~ ~ fit; ~ 

~  l ~ "I'f ","f ~ mif6-wi' VI1f( 

;f'; ","f a'1m: 1Il:'f ~ ~ ¥ft I 'If' 
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<:fT '0",' <[if<! 'Iff S:'f ~ 't.' ~  if ~  I 

~ l  ",Ol{ HQ:T lfT<-fI' 'l"pr ~  ~ f.t: ~ 

Q:it 'iUif ~ l  if; ~ ~ fu,',f 

'li<:.fi ~ err &" 'Off if; ~ ~ ~  iifrffi{ 

ffif'l:: ~  ~ '1ft ~ t:(Of; ~ ~ l ~ 

~  ~ I 9;1".(">: ~  * fuiT ~ 

~ (f) l!;q; ~ ij-({if ~  'ffR ~  

~ zrf it51{i:'S ~~  if; ;;rTrrT ~ 

fu;1; ~ "IT'!>"'! q<,; l ~ lifT"!" ~ if; ~~ 

~ ~  lif? ~  i1'i:i ~ I ~  <:r'il" ~ 

~  'i: lff.t <fi[ ~  t fq; f.i'" ~  

if; \l''fif; it l'fTiO m-,r 'l'ii:T ~ ~ ~~  

~ it '"IT 'li<: l ~  ifi I '.ii·if ~ l ;;rfl"TT 

if; fu<i' l!;l:1r ~ cfr Of;1,,"c ~ 'li"T '!i'A' .rr 
m<rfi"\" ~  ~   ~  lfT 'fT f'li" ~

~ if m ~  ~~ if; fuiT 'li"T'l <Jr 'ffmff 
~  <j''Ii"<'fr t fOf; ~ ~  ~  « ~  q;, 

l ~  ii:T' ~~  l~  if; l ~  

;rzrm ~m ~  t, -if <:fT ~ "lfT 

liii:T l'fAaT ~ fl!; ii:if ~  .m ~
'!i:'S ~ ~ if; f.;rq T{f((;;r ~  fu;r,f 

rn "'Iit:':r I 

itfr ~  if ~ ;mr ~  m-{ f'li" 

i{orlmr f'li<J ~ « ii:fr.;'IT if; fl!;"'T 
~ if; furOll'li 'iff ~  t, 'ffR 'fflf< ~ 
;;rf <J'Ii"<'fr ~  aT 'ffPi "lfT 'iff ~ l  ~ I 

ToR ~ ~ll  ~ 'ifT qmf ~ 

<Iii it ~  'I>'t ll ~ if Of;T-{ q;* 
-ifii:T m<:rT ~ I ~ 0 lfT ~ ~ ll ~ 'ifT 

.T<I<'f ~ m~~ if; fuq ~ ~  

~ ~  ~~~ m if; fuq "lfT ~ I 
~ ~ ~  f'li, f.i<J ~  i'r f1imT ;;ft 
'«1fM6' ~  ~  ~ ll  f'f<1 'Ii"< <:fll' m 
f.!; ~~ ~ ~ if; ~ ll  iIiT ~ ~ I 

W ~~ <mr ~ ~ ~ flr'" ~ ifi"T 
"«1fr;;r ~  ~ ~  ;;IT G1'Rf'mI" « 
aill<: ~  f;m if ~ .,. ~  ~ ~ 

...-1 ~ l1;Of; Of;<::'f ~  .m tslfi:'S ifi"TmT 

...r.t ~ ~ iIiT ~~ ~ ~ ~ 
;rty ~ l  I ~ if; ~  ~ l 
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'Iff .1"1" ll'i'fif l ~  f'l; ~ ~  m~ 

~  tf!T;if.i<:r .. · .. ii ~ ~ I l{ ij'oif'li 

~  a'\<: ll<: ~  ~~  ~ rt; t:r!>' a~  

il.;rr 'li<:aT ~  f.t; ~~  if liUif Of;) lm~l  

Willfl 'ifFff ~  I ;;ilfA Of;r ij'ff'fOf; ~ 

~  liTO' ~  ;q"r. ~  Of;) i[l1" <fRr 

Wft it I ~  ~ ~ ir;q;: 

~ l  Of;r 'l"T f"iR+r ~ ~  if ~ 

~ ~  Of;T ~  Of;r ~  if l~  

iifrfr n:lfr 'liT I ~ '!fit 'fg'1 ~~  

~  "'"iff ~  ~  "*",' l~ 'l"T 

~ ~ ~  <Jru if; fu".;rf'!i ~ "rf"l>-.r 

.;rq-.,r f,'f1n<JCI" Of;r <Jro if; ll.Of; if ~  ~ 

<mr ittr <JIl">lf if ~  ma-r I f'if"f ~ 

« G:T;ff l ~ Of;T <mr ""<1 ~  ~ I 

~ cruif; Of;T ~~ qir or<R"<f ~ <:frfOf; 

lTUor .;rfll"Jfr "lfr .;rq-.ft q-i'i'4"f"fcr ifrrT ~ 

.;rR ~ C!<'n ~ orAl ~ ~ l  ~ 

~ ~~  

Shri Punnoose: Mr. Deputy-Speaker, 
we supported this Bill in the hope 
that it will help the Scheduled Castes 
and Scheduled Tribes to return more 
effectively to this House and that by 
this Bill, they will be able to have 
more vigorous and energetic repre-
s3l1tation in the Assemblies and in 
Parliament. I hope that this experi-
ment will succeed and I wish it all 
success. We insisted On the Delimi-
tation Commission out of a genuine 
fear. i hope the hon. Minister and the 
Election Commission will take note of 
it. Even now it is not clear how the 
Election Commission will actually 
work it out. The principles are there. 
What is the machinery? Are they 
going to depend entirely on local 
officers and local politicians? If that 
is so, this is bound to be unsatis-
factory. All sorts of pulls come in 
when you· come to the question of 
dividing the constituencies. Particu-
lar individuals would like to have 
constituencies carved in a particular 
way or particular parties would like 
it in a particular way. The State 
Governments-party governments-
m.ay try to go their own way. In bet-
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ween thes2, the Elec'.ion Commis5ion 
has to work out. I do not know how 
far they will be able to do it. That 
is why we insisted on the appointment 
of the Delimitation Commission. The 
Hou3e has a ~  the ~  pro-
posal. A3 such, I would request the 
han. Minister and the Election Com-
mission to take the utmost care. The 
Election Commission should vis't all 
the constituenci:'s where th's division 
has to take place, and ascertain that 
the local parties and the all Ind'.a 
parties haVe to say with regard to this 
and see that things are fairly done. 

Mr. Deputy-Speaker: Anything that 
the Law Min's'er would like to say? 

Shri B. C. Kamble (Kopargaon): 
Sir, I won't make a speech. 1 want 
to seek clarj1cation on two points. I 
am not making a opeech. 

Mr. Deputy-Speaker: Without spea-
king h" would do it·! 

Shrl B. C. Kamble: The hon. Law 
Minister will please clarify the time-
table when these proposals will be 
formulated, when objections will be 

~  and when they will be fina-
lised. That is the only thing that I 
wanted to know. 

Shri A. K. Sen: I shall answer the 
last hon. Member first. These ~  

I would advise him to address to the 
Chief Election Cammissioner. I have 
no doubt that he would answer these 
queries much better than'!. 

With regard to the other points 
raised by Shri Tyagi, I do not think 
I need add anything, because he has 
been ably answered by our esteemed 
friend Shri Sharma followed by Ch. 
Ranbir Singh. 

With regard to the objection voiced 
again from that corner of the House 
regarding the Election Commissioner 
being entrusted with the work of 
demarcating these double-member 
constituencies, I have no doubt that 
he will exercise his best judgment 

and give his utm05t care in hearing 
all objections. 

Shri Braj Raj Singh (Firozabad): 
What will be the machinery? 

Shri A. K. Sen: Statutory authori-
ties are masters of their OWn pro-
cedure. They prescribe their own 
procedure. One thing is quite clear, 
that like the Delimitation Commission 
they are not to proceed as a court, 
guided by the Civil Procedure Code. 
That exactly the reason why we did 

~ have a Delimitation Commi;;slOn, 
but that does not mea'" that th, Chief 
Election Commissioner is incapable 3f 
doing this, or ~  he will not do 
the3e things in consonanCe witt rea-
oon.b1" and fair demands. I have 110 
dOli::', 'hat the work as done by h:m, 
aLer hear:ng all objections, will be an 
excellent work of demarcation. I wish 
him all success. 

Shri Braj Raj Singh: I do not want 
to interrupt the hon. Minister, but 
may I bring it to his notice that even 
whe,.. the law has not been passed, 
proposals haVe been sent from the 
distric's at the instance of the District 
Magistrate and at the instance of the 
Tehs:ldar, with the connivance of rer-
tain political parties, dividing up con-
stituenc'es according to their best 
choice. What is the r<>medy now? 

Mr. Deputy-Speaker: Objections. 

Shri A. K. Sen: The hon. Member 
is, unfortunately, absolutely ~  

on his facts These things were not 
done at the instance of the district 
officers. They were done at the in-
stance of the Chief ElectiOn Com-
missioner with a view to expediting the 
preliminary work in the expectaticn 
that this Bill was going to bring 3 bout 
demarcation of the constituencier, so 
tha: the work would proceed without 
those preliminary things being left 
undone. That is why a requi»iticn 
was sent. As I said in my opening 
speech, in anticipation of this Bill 
being passed, the Chief Commissioner 
was already getting data regarding 
these constituencies, their m~  
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their population figures and so on. I 
think it is very unfair to say that t.'.e 
district offic:-r;;, in connivance with 
anyone, were trying to do these 
thingss. 

Shrl Braj Raj Singh: Unfortunate-
ly that is the fact. 

Shri A. K. Sen: They were rea:iy 
trying to meet the requisition from 
the Chil·f Election Commissioner. 
Facts have to be supplied by the lS-
trict officers. Who eise will supply 
the fact;;? 

Mr. Deputy-Spea!,er Tose--

Shrl Tyagi: What about the fun-
damental right? Does it not "violate 
fundam_ntal r'ghts? Are you sLlr!'? 

Mr. Deputy-Speaker: Fundamental 
right ari-ies only when the Chao!" !!ets 
up: 

The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

13.34 hrs, 

MOTION ON ADDRESS BY THE 
PRESIDENT 

Mr. Deputy-Speaker: The House 
will now take up the motion on 
Address by the President for wh!ch 
15 hours have been allotted. 

Before I call upon Shri Bhakt 
Darshan to move his Motion (jf Thanks 
to the President, I have to announce 
that under rule 21, ! have fixed that 
the time-limit for speeches shall ordi-
narily be 15 minutes, with the ex-
ception of leaders of groups and the 
Mover for whom 30 minutes will be 
allowed, if necessary. 

The Prime Minister who, I think, 
will reply to the debate On behalf ot 
Government may intervene or reply 
at a later stage, and take the neces-
sary time therefor. 

Shri Naushir Bharucha (East Khan-
desh): The Minister's time is exclu-
sive of the 15 hours? 

Mr. Deputy-Speaker: He was there 
in the Business Advisory Committee. 

Shri Naushir Bharucha: 
aboent on that day. 

I was 

Mr. Deputy-Speaker: Then I might 
tell him that 15 hours are in all, in-
cluding the reply as well. 
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